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GEN E' RAL ALMINIOSTTATIVE TRIBUNaL
ALLAHABAD BeNGH
Contempt application No. 853 of 1993
‘ in
Original Application No.9l4 of 1992

Indre Pal Sinch ese Applicant
4 Versus

union of India e+ Respondents

CORA 3

Hon . MX. Justice RJKQ vama’ V.C

Hon e« Mr. K. (bayya, Member (&)

“( By Hoh's Nr. Justice Raite Vama V.G )

Sri O.P,., Gupta, learned counsel Por the
applicant is heard. After hearing, learned
counsel prays for withdrawing this petition for
contempti, He is permitted to do so. The petition

is dismissed as withdrawn.
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